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~ CENTRAL ADMINISTRATIVE TRIBU~L 

ALlAHABAD BENCH : ALlAHABAD 

~Court 

original Application No .253 of 200 4 

'l'hursday. this the 18t.IJ day of March.2004. 

Hon 1 ble Maj. Gen. K .K .sri vastava, A.M. 
Hon'ble Mr. A.K. Bhatnagar. J.M. 

agendra Pratap Sirgh, 
aged al::.out 40 years. 
s/o Shri Bade Lal Singh. 
R/o Village aaresta Khurd. 
POst Baresta Kalan, 
Allahabad. •••••• Applicant. 

(By Advocate : Shri s .K .Srivastava) 

1. 

versus 

Union of India through its secretary, 
Ministry of Post & Telegra~. 
New Delhi. 

2. The Post Master General, 
G.P.o. Allahabad Division, 
Allahabad. 

3. The Senior Superintendent of Post Offices, 
Allahabad Division, Allahabad. 

4. Rajeshwar Nath Mishra. 
sjo Sri sarjoo Prasad Mishra, 
R/o Village Raipur, 
Post Ugrasenpu.r, 
Allahab:id. 

(By Advocate Shri R .c. Joshi) 

0 R D E R 

• ••••• Respondents. 

By Hon 1 ble Maj. Gen. K .K .Sri v~tava, A.M. : 

In this 0 .A., filed under Section 19 of A .T. Act,1985 , 

the applicant has challenged the apfX)intment of resfOndent 

No.4 i.e. Shri Rajeshwar Nath Mishra as Gramin Dak sewak 

(GDS) Branch Post MasterJ Bhogwara, District-Allahabad. 

The applicant has prayed that the app:>introont of resp::mdent 

No.4 be quashed and the applicant be allowed to work as 

G.D.S. B.P.M •• Bhogwara. 
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2. Tt. facts, in soort, are that during March/April 2002 

applications were invited for se Jection to· tte post of 

G.o.s. B.P.bL Post Office, Bhogwara. 20 candidates applied 

ani three crandidates v-13re soort-listed wt:Dse names are 

Shri N.P.Singh (too applicant), Shri Ranesh Kumar Pal arxl 

Shri Rajesb.var Nath Mi.shra i.e. respondent No.-4. T~ 

verification in respect of all the calliidates was done through 

tl'!t ~utrritieS'• T~ apPlicant appreh:tnding favouritism 

~ respon:ient l'b.4, filed representation before 

respondent No•3 i.e. ApPoi~ing Authority. Without 

considering the .re pre se nta tio n Of t t8 app lie ant, ti-s 

respondent No.3 allowed the respon:ient No·.4 to join as 

G.o.s. B.P.M., Boogwara on 19.2.2004. Aggrieved by ttll 

action of respondent No.3, the apPlicant filed a representation 

before resporxient No~2 on 20. 2.2004, which is still pending. 

3. learned counsel for t~ applicant suamitted that tre 

applicant is III)St meritted candidate as he secured 64.2% 

marks in the High Sctx>o 1, tte other applicant Shri Ramesh 

Kumar Pal woo was short-listed secured 62.4% marks in t~ High 

Scoool whereas tte respondent No.4 i.e. RajeshNar Nath Mishra 

secured only 47.9% marks in the High School~ The action of t~ 

respondent No.3 in appointing respondent No.4 is illegal and 

tte applicant is entitled for re lief• 

4. 1e arned counse 1 for tl'e .respondents submitted that 

tte applicant has not attached tt. marks siwet of Shri 

Rane sh Kumar Pal and Shri Raje sbvar Nath Mishra i.9. 

respon:lent No.4. No~attachlent Of t~se certificates 

have no bearing in this case ·aecause t~ averuent in this 

regarci in para 4.3. of tha 0 .A. has not specifically been denied 

by respondents and this fact can we 11 ae verified from tte 

se .le c tio n f iJ.e ay the respondents. learned counse 1 for t~ 

L •••• 3. 



- 3-

respondents further submitted that he may ~ allov.ed time 

for filing counter so that tm facts could be brought on 

record.. Via are oot inclined to grant any time for filing 

counter as it is a fit case to be decided at the admission 

stage itself ·. 

5~ we have reard the counsel for tba parties and perused 

the records. 

6. The applicant filed a representation before respondent 

No.3 on 11.12.2003 (Anre xure-A-5) and enclosed a copy Of tre 

sane to respondent No~t2 wb9n tle applicant came to know that 

t~ authority concerred was going to appoint respondent No.4 

as G.D .s. B .P.M. However, iJ;l filed another representation 

before respondent No.2 on 20.2 •. 2004 after Respondent No.4 

was appointed. So far the repre sentaticn of too ap lican"t 

has not been decided by the respondent No.2. 

7. In our considered opinion, the interest of justice 

shall better be served if a suitable direction is issued 

to respondent No.2 to decide tre representation of tre 

applicant which is pending before him by a reasoned and 

speaking order within a s}recified titre~~ 

8 . In the facts and circumstances, we dispose of this 

0 .A. at the admission stage itself with direction to 

re S);X)ndent No.2 i.e 1 .• Post l--Aast2r General, lahabad 

to decide the representation of tts applicant dated ?0.2.20 

(Annexure-A-6) by a reasored and speaking order within a 

period of two months from the date of connnunication of this 

order. Toore shall be oo order as to 

MID·~ MPMBEH (A) 


